GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTION NO. 14115
TO BE ANSWEREDON THE 10THAUGUST2018/ SHRAVANA19, 1940(SAKA)
Banks Frauds

t4115.SHRIRAJANVICHARE:
Willthe Ministerof FINANCEDbe pleased to state:

(2) whetherthe figures released by Reserve Bank of India (RBI) has stated that frauds involvingRs.
8670 crore has been committedin banks duringthe last five yearscausinga loss of Rs. 61260 crore
to the banksso far;

(b) if so, the detailsthereof;

(c) whetherthe main reasons for such frauds are availingtakingloans by adoptingunfair means and
non repaymentof such loans;and

(d) if so, the detailsthereof?

ANSWER

Minister of State in the Ministryof Finance
(SHRI SHIVPRATAPSHUKLA)

(2) and (b): Withregard to details of frauds committedin banks duringthe last five years, Reserve
Bank ofIndia (RBI) has informedthatit does not have the requiredinformation.

In this connection,it may be noted that fraud data collected by RBI is by the year of reportingby
banks and not the year of commissionof fraud or sanction of loan, Letter of Undertakingsetc.,
whichmay be of an earlierperiod. E.g, the fraudulentissuance of Letters of Undertakingn PINB’s
Brady House branchwas reportedin February2018 butis a continuingfraud since 2011.

(c) and (d): The RBI Master Circularon Frauds observes that frauds are committedby unscrupulou
borrowersby various methods including,iner alia, fraudulentdiscount of instruments,fraudulen
disposal of pledged/hypothecatedstocks, fund diversion,criminalneglect and ma/a fide manageria
failure on the part of borrowers. The Master Circularalso refers to certain other methods, whict
include forged instruments, manipulated account books, fictitious accounts, unauthorised credit
facilities,fraudulentforeign exchange transactions,exploitationof “multiplebankingarrangement”
and deficiencyon the part of thirdpartieswithrolein creditsanction/disbursement.



